65

To,
The Registrar (General),
National Green Tribunal,
Principal Bench,
New Delhi.

No- 161/G) 0 8- 695 Jhakit Kuswar /2081 DelesliT- 5at
Sub: Action Taken Report of U.P. Pollution Control Board in the matter of Original

Application No. 645 of 2023, Lalit Kumar Jain Vs. State of U.P. & Ors in

compliance of order dt. 15.03.2024 passed by Hon’ble NGT
Sir,

Hon’ble NGT has passed an order dated 15.03.2024 in Original Application No. 645
of 2023, Lalit Kumar Jain Vs. State of U.P. & Ors. The operative portion of the order is as
under:-

"o 3. Though, the Municipal Council has failed to discharge its responsibility to
prevent the discharge of sewage and other pollutants in the canal in question but the report
of the UPPCB does not reflect any action by the local authorities including the action of
imposition of Environmental Compensation (EC).

4. The water quality analysis report submitted by UPPCB signed on 19.02.2024
shows BOD values of 48 mg/l and 52 mg/l at sampling point of Meerapur Rajwaha Baraut
Upstream and downstream locations respectively which is non-compliant to prescribed
standares of a stream. :

5. Learned Counsel appearing for UPPCB has submitted that now the due action will
be taken by the UPPCB against the erring local bodies within a period of six weeks and
action taken report will be filed. Let the same be filed at least one week before the next date
of hearing by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

6. Meanwhile, it will also be open to the Municipal Council to file the response
indicating the remedial actions which are taken/proposed for interception and diversion of
drainages flowing to the canal and preventing disposal of solid waste.

7. Liston 22.05.2024........ .

In compliance of the above order Action Taken Report is being submitted for kind
perusal and necessary action please.

This is being submitted with the approval of competent authority.

Regards.
Enclosure: As above

Yours faithfully

pilvoe
(Bhuvan Prakash Yadav)
Regional Officer,
UPPCB,Meerut
CC- Shri Pradeep Mishra, Advocate on Record, Hon'ble Supreme court/NGT for necessary

action please. - WWA"’”/

Regional Officer,
ME, UPPCB,Meerut
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Action Taken Report of U.P. Pollution Control Board in the matter of
Original Application No. 645 of 2023, Lalit Kumar Jain Vs. State of U.P. &
Ors in compliance of order dt. 15.03.2024 passed by Hon’ble NGT-

1-In compliance of the order dt 15.03.2024, UPPCB issued a Show Cause
Notice to Executive Officer, Nagar Palika Parishad, Baraut, Baghpat vide letter
no. H09972/C-3/NGT-375/dated-25/04/2024 for imposition of Environmental
Compensation @ 5.0 lakh per month per drain with respect to discharge of
untreated domestic effluent into minor without having sewerage treatment plant
and for non compliance of orders of Hon'ble NGT passed in this matter read
with the order dt 21.05.2020 in OA No 593/2017 Paryavaran Suraksha Samiti
& Ors vs Union of India & Ors. Copy of Show Cause notice is attached as
Annexure-1.

2-Executive Officer, Nagar Palika Parishad, Baraut, Baghpat submitted its
representation to UPPCB against the Show Cause notice vide its letter dated
08/05/2024 along with relevant documents which has been scrutinized by
UPPCB.

3-UPPCB has further imposed Environmental Compensation of Rs. 2.30 crore
(Rs. Two crore thirty lakh only) @ 5.0 lakh per month per drain with respect
to non compliance of orders of Hon'ble NGT passed in this matter along with
the order dt 21.05.2020 in OA No 593/2017 Paryavaran Suraksha Samiti & Ors
Vs Union of India & Ors with the direction to submit the compensation within
a week. A copy of said direction vide letter no H11053/C-3/NGT375/0A-
645/23/2024 dt. 17/05/2024 is attached as Annexure-2.

(Bhuvan Prakash Yadav)

Regional Officer,
‘,}/UPPCB,Meerut
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AT Mo wHowllodlo ¥ AR 3l Wo 645,/2023 Lalit Kumar Jain. Vs State of Uttar Pradesh 3 iRa
ST TP 15032024 B I Vd Y WAW W @ W@ YU B Way § A oy wRa
SRFv 7E Rt § DRI Novo o593 /2017 wafeRer qRen AT T 3 T gfra ot g
T 59 # UIRA AR A 20.12.2023 BT WHAH oFT AR | Sad TR MY D 20122023 B T
e ag 8-

S We also direct UPPCB to take steps in respect to all local bodies in the State of UP which
are discharging unireated sewage or treated water in rivers by taking samples and verify whether effective
ireatment is being carried out at STPs already installed and same are meelting paramelers prescribed under
Water Act and rules framed thereunder. A cumulative report in this regard shall be filed by Member
Secretary, UPPCB within three months by e-mail at Judicial-ngi@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF ... ........"

e & A0 DT g GRG At $ U d waw § &g e, Jovo wqwer Frizor
9SS B NS 59/ G, /0A-645 /Lalit Kumar /2024 &6 08.04.2024 V& TS 69/ G/OA-645/Lalit
Kumar /2024 &1 15.042024 & A1 9 Sy@el /i) T Qo1 & SR TR qifereT uReg g€k,
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§......Before proceeding further, we may also note further order of this Tribunal dated 06.12.2019 in O.A. No.
673/201% directing as follows:

“XII. Directions:

17. We now sum up our directions as follows:

L A00% treatment of sewage may be ensured as directed by this Tribunal vide order dated 28.08.2019 in O.A.
No. 593/2017 by 31.03.2020 atleast lo the extent of in-situ remediation and before the said date. commencement of
setting up of STPs and the work of connecting all the drains and other sources of generation of sewage to the STPy
must be ensured. If this is not done, the local bodies and the concerned departments of the States/UTs will be liable to
pay compensation as already directed vide order dated 22.08.2019 in the case of river Ganga i.e. Rs. 5 lakhs per
month per drain, for default in in-situ remediation and Rs. S lakhs per STP for default in commencement of setting up
of the STP,

i Aimeline for completing all steps of action plans including completion of setting up STPs and their
conmissioning (ill 31.03.2021 in terms of order dated 08.04.2019 in the present case will remain as already directed.
I default, compensation will be liable to be paid at the scale laid down in the order of this Tribunal dated 22.08.2019
i the case of river Ganga i.e. Rs. 10 lakhs per month per STP.... ... "
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